IN THE CENTRAL ADMINISTRATIVE TRIBUNALf{: HYDERABAD BENCH

AT HYDERABAD

D.A.Ne,111/96 Date ef Order:; 6.8.96
BETWEEN:

D.Yerrayya : .. Applicant

AND

1. The Sub-Divisienal Officer,
Phenes-II, Visakhasatnam.

2. The Telecem District Manager,
Visakhapatnam,

3, The Chief General Manager,
Telecemmunicatiens, A.P.T)
Hysderabad,

4, Th= Chairman, Teiecam Cemmissien,
(reptg. Unien ef India)l,
New Delhi - 110 001,

5. The Secretary, Dept, of
Persesnnel & Training,
Ministry ef Heme Affairs,
Gevernment of India,

New Delhi, .. Respendents,
, :
. Ceunsel fer the Applicant «o Mr.C.S5uryandravana
Ceunsel fer theRespendents .. Mr,K.Bhaskara Rae
CORAM !

HON'BLZ SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Sri C.Suryanarayana, learned ceunsel fer the
applicant and Sri K.Bhaskara Rae, learned standing ceunsel

fer the respsndents,

2. The applicant %as selected fer the pest ef Technicians
oy the ersér Ne,.RE/Tech/Exmn/88/80, dated 19,12.88 (a-1) in

.y

the Visakhapstnam Divisien. The department ef Persennel aﬁé_

| Training issued O.M.Ne,16-16/89-Est t(Pay-I), dt, 22.10.90

)



(A=3) wherein a directien was given te the ether departments
te treat the training peried alse as éuty fer purpese ef
drawing increments in the premetsd cadre, The relevant

portien ef A-3 l=tter is re-preduced helew:-

"The matter has been censidered in the Natienal
Ceuncil (JCM)} amd it has been decided that in case
where § persen has een selmcted feor regular
apweintment and befere fermally taking ever
charge ef the pest fer which the selected persen
is required te underge training, the training
peried undergene oy such a Gevernment servant
whether en remuneratien er stipend er etherwise
may ee treated as duty fer the purpese eof drawing
increments",

3. . The res;ondents(@iﬁgj? the Departmeant sf Tekecemmunica-
tien issued a clarificatien dated 6.11,91 (A-4) that the O.M.

of DOP dated 22.10,90 is applicabkle enly im the case eof

direct recruiti;but that clarificatien dess net indicate that

it has the apereval ef the DOP. Prebakly this clarificatien wa
given

{by the DOT en their ewn, The desartment ef DOP ané Training

further extended the benefit of ceunting the training pe;ioé
in the sremsted cadre even te these whe had been sent fer
training earlier te 1,10,90. By mems Ne,16-16/92-Estt (Pay-I)
dated 31.3.92 (A=5) the ceunting ef training peried in the
premeted cadre s per the meme dated 22,10.90 was extended
even te these whe underwent training frem 1.1.86 enwards,
But the trasining peried from 1.1.86 te 1,10/90, as per the
meme dated 31,3.92 will be enly fer netienal fixatien eof pay
aneé actualﬁiharrears will = given te these emsleyees enly

frem 1.106.90.

4. The apelicant submitted representatien fer stepming ums
of his pay with respect te his junier Sri P,V.Satyanarayana

By his remsresentatien dated 25.7.94 (A-10). That representati
was turned dewn by the impugned erder NeE-18-2/Trg.Incts/Tech/
92-93/29, dated 15,1,54 (A-8) en the mplea that Sri PB.V.

Satyanarayana is net junier te him. His senierity was alse

PLBN LT 2 Shume,




reviseé shewing him junier te Sri P;V.Satyanarayana in terms
of the impugned erdesr Ne.E.16/Tech/GL/93-94/33, dated 26.9]04

(A-11).

5. This 02 is filed fer setting aside the impugned erder

at A-8 ws well as the cerigendum at A-11 ané fer a censequential
directien te the respendents fer ceunting his training peries
as duty faor surpese eof @géﬁﬁhg his increments er alternatively
fer stepping u® ef his pay as per the clarificatery note (A-6)
issuesd by DOP 0.M.N®#.16/16/89-ESTT. (Pay-I), dated 29,.3,93

ane fer further censequential payment ef arrears.

6. ~Reply has been filed by the respendents, This reply
mainly deals with stepeing up ef the say ef the apelicant with
respect te his junier, They rely en ths letter of DOP Ne,16/16,
89-ESTT. (Pay-I), dated 29,3,93 stating that the stepping up ef
pay is permitted snly if the case is cempares with that ef a
girect recruit and net with respect te a pr@matee#@s in the

his case
sresent case the applicant has cem@aredzwith sne Sri P.V.Satya-
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talk ef netienal fixatien ef his pay ceunting the training
peried and then payment ef actual arrears in terms ef DOP

OM= dated 31.3.92 (A-5)., The ap§lic%nt new submits that he
will b= satisfied if his training peried 1s ceunted for surpese
of fixatioqef his pay in the cadre ef Technicians taking inte
acceunt the training pefiod he underwent frem 18.2.89 te

19.2.90,Eufhis, point}has¢net*heen ciarifiea -inithe remly.

7. By letter dated 31.3.92 the DOP had directed that in

the case af the prom®tees the training seried sheuld alse e
for fixa

taken inte accoun%X t%%?s algoyévi@ent from the OM dated 22.10.¢

the relevant pertien ef which had already e=en extracted in

vara~2 supra. In terms ef the meme dated 31.3.92 the amslicant
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may be entitled for counting his training period for fixation
of his pay in the post of Technician from 18,2.89 to 19,2,90,
If that is counted he will get advantage of pay fication of
pay from one year earlier to his joining as Technician, Further
in terms of the letter at Annexure-5 he may calso be entitled
for arrears from 1,100,920, But the applicant has not submitted
any representation in this connection, Though the leamed
counsel for the applicant submits that such a representation
had been submitted he could not produce any copy of the same,
In view of the above the gpplicant is to be permitted to file
a fresh representation now for counting his training period

in terms of A~5 leifter and fix his pay on that basis, He may
also recquest in his representation to give him arrears from
1.10.20, on the bagsis of the same circular at A-5, If such

a representation is i‘GC&ived by R=3 (the Chief General Manager)
the same should be disposed of in accordance with the various
OMs quoted above within a period of 3 months from the date of
receipt of that representation., The representation to be
submitted by the appilcant should béﬁé%ﬁg through R-2 getting
acknowledgement from him, who should forward the application

to R~3 without delay.

8, The CA is ordered accordingly, No costs,

M.

( RJRATGARATAN )
Merber (Admn, )

Dated: 6th August, 1996

( Dictated in Open Court ) j??ﬁj%tijg ¢,
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0.A,111/96.

Cepy to:-

1. The Sub Divisienal Officer, Phones-II, Visakhapatnam,

2. The Telecom District Manager, Visakhapatnam.

3, The chief General Manager, Telecommunications, A+Pa. Hyd.

4., The Chairman, Telecom Cemmission, (reptg, Unien of India),
New Delhi-001,

5. The Secretary, Dept. of Parsennel & Training, Ministry ef
Hema Affairs, Gevt. ef India, New Delhi,

6. One cepy te Sri, C.Suryanarayana, advecate, CAT,‘ﬁyd.

7. dne cepy te Sri, K,Bhaskara Rie, Addl. CGSC, CAT;.Hyd.

8, One cepy te Library, CAT, Hyd,

9.

One spare Cepy. .
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